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The issue involved is utilization of cenvat credit for payment of 

duty during the difault period under Rule 8(3A) of Central Excise Rules, 

2000.  This issue is pending before the Hon’ble Supreme Court in the 

case of Indsur Global case, the Hon’ble Supreme Court has granted the 

stay from the operation of the order of Hon’ble Gujarat High Court.  

Since there is stay by the Hon’ble Supreme Court, this appeal cannot be 

disposed of on merit, therefore, in the interest of justice, we set aside 

the impugned order and remand the matter to the adjudicating authority 

for deciding afresh after the outcome of the case in Indsur Global by the 

Hon’ble Supreme Court.  The appeal is disposed of by way of remand to 

the adjudicating authority. 

 (Dictated and Pronounced in the open court) 

 

     (Raju)                                                            (Ramesh Nair) 
Member (Technical)                                        Member (Judicial) 
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